rR——

18. At no cost the impact of sand mining should interferc with the habitation and cultivation
in the nearby area along the river bed.
19. The mining area must be demarcated leaving atleast S0m from the river embankment or

either side.

20. Contouring of the river bed has to be taken to ascertain the relative levels of sand in the

river and also to suggest the depth of sand mining.

21

engaged during thézerfire A
22 Whercvcrir;i 'S'}i |sstARE ' &t s /'dary of the mining

project, tHeihing opera Dotafrect flo angire drigation channels.
23. The cmi?/ tiofishiould, e a5 erdthe Sustifnabie Sand Mining
Managemegtt MoEF & CGGak

24. Around A1

& SELEASWhich will be

: L5 : %
28. Adcquate‘st.amtgﬁw“ anpower tobesdeploye pLyE‘ggg'zh the provisions to use

heavy machineries S fieg Mine ySaft %: 3 54 017 & MMR, 1961).
29. During the sand mining wor ﬁpﬁp ate“progressive mine closure activities must be

implemented to restore the river bed to its original status for ensuring the free flow.

30. Taluk level Task Force is to submit inspection report to the District Collector who is the
Chairman of District Level Task Force, who would examine the report and after satisfying
himself would give approval to start mining.

ER;EC@Y |

SEIAA-TN
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I The water level in the existing bore wells and dug wells should be monitored for
fluctuation
32. Loading and, transport of sand shall not be entertained between 5.00 pm to 7.00 am
33. The project proponent is allowed to engage Tippers to transport the sand.

34. During the sand mining work, appropriate progressive mine closure activities must be

implemented to restore the river bed (o its original status for ensuring the free flow.
Quarrying in river beg §hould,notbe‘dm§c diringithe days of rain and the days of flood.

The total quanuty;ot;’ghnd pcmmwd i ihcf"

o &
cxcccdodma:ﬁ:gﬁsc‘ns al e, : '
36. There Shaﬂ%‘no » % - ‘ od = @Qr any other arca

which is ,'“‘ thin®s: :_ l : ‘ ) .w\- on g&r bridge, water
th, ¢l ' b -the local bodies or

98]
‘lv

carancc should not be

37. Min;j A actxvtty mc' the cg uM 7 <Onditio 1? 3 -r: u!"z;, itored by the
A i8hs%and] the status of
fat the site.

‘v.‘ sheds put up
"' ion of

40. The projéct pep) ‘ NeTg . e atF - ISQWILHTN a radius of | km.
¢ Bombined extent of such

quarries dacs not : g’ ‘ -
41. The project proponent shal[ cfisi nézﬁbcw'arc no bridges, culverts, cross masonaries,
water head works or any other civil structures within 500 mts., of the prapased quarry site.
42. The quarrying activity shall be stopped if the entire quantity is quarried even before the

expiry of the quarry lease period and the same shall be monitored by the District
Authorities.




oo S 75

P ; T - ot A the randd
43. After restoration of the road, the proponent should submit the detailed report of the roed

maintenance including cost along with photegraphs te SEAC within one month of the
completion of the project.

44. Basc line studies to be conducted for the entire area.

45. The site will be assessed for Environmental impact by the District Administration at the
end of first year to continue operation thereafter.

46. The District Admms‘mucm mlla]so cnsurc the. proce$ of further extraction {Manual’

Machineries) in the.'sﬂ’ or.thc s’mon@nd ?Iﬁrd“\ caf‘ X site reality and mate of

rcplcmshmcn ‘_ﬂr“"" R ik ’:
47. The pro eé@ropd cxf?"yal‘bm:.‘ Y:scﬂ_ &c‘tablrs'hmg any work and

Conscnt .... ale gitepfcomp v ~cond % POX fgﬁﬁhmcc before
starting frofff thé .gtL‘Q&{{‘H» i BOaC HeC implement all the

conditioftS' spHl )
48. No .‘;s’;-‘-;"' ChnolBgySeind Eoopcy e without prior
apprgffal o
49. No fange in g
50. The g 0JeCh propGhenfiShallie -,,.‘ ' Y SN i ‘-1 V.‘with the mine

I v;‘c 'iiiu‘n‘» no !j&, 2\ ! [y e &ilitothis 1 1T > ) 10 A &m_\\'ork Zone
i:f: Rirle \\A c.tEistan 5f riEERSbRe Ry l ced~distance
ridged " ‘k
aﬁéaots the Mines
&3"'
N
petent authorities
- and ), if any, required
for the project E ?j g E AL (> A\"
53. EC is given only on the factua nts and details furnished by the EE/PWD
particularly in respect of

* Acrial distance of the nearest village is as mentioned in the proposal from the mining
site boundary.

* No structure is located within 500 m from the quarry site boundary.
54. It shall be ensured that the distance between two mining blocks should be more than one

kilometer. Ongoing mining activity should also be taken into account in this regard.

EC Identification No. - EC22B001TN154780 File No. - 9265 Date of Issue EC - 10/09/2032
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4 separate environmental management cell with suitable qualified personne! should be
set-up under the control of a Senior Executive, who will report directly to the Head of the
Organization.

Q

36. The funds carmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Ministry of Enviranment :md Fo."csts and its Regional Office locatad at
Chennai.

..a—“”i*

following

mining |

o

* Daily Propy
(
* Inspectig

TN I e ) AR ey

W

58. The RegioaModdEhe M ‘ SRl monithy mpliance of the

Variidil)

bend, " coepératian to the officer
s..; . B 5

@iormation / monitonng

.
e o) T
1t g e

b flat iy

uplqaﬂctﬁc status of

monitored data

"'-= by Mneouslybcscntto

Otests! Chennax the respective

£ PoIhman Control Board.

60. The environmental statement fo?"eacn fi nanéial year cndmg 31* March in Form-V as is
mandated to be submitted by the project proponent to the concerned State Pollution
Control Board ss prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Regional
Office ofthe Ministry of Environment and Forests, Chennai by e-mail.
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61. The Environmentzl Clearance does not absolve the applicant/proponent of his
obligation/requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.

62. This Environmental Clearance does not imply that the other statutory / administrative
clearances shall be granted to the project by the concerned authorities. Such authorities
would be considering the project on merits and be taking decisions independently of the

Environmental Clcarancc

g

lidity of this

this
19363 &8
66. If ghelpelil )y epeqphcryof
- ? ipe nm\gc!earcd for
fhis Enpronmcntal

-u-:_‘,-i_"u;, since the activiISHRIIIDEERRENENEAr, )" g;bjctt under the

EIA cationy2006 e - x;f

67.In the im‘:. of HONHSEHPDICRb] 'n thespropo) %chmed isto filea
fresh applicatioffunder EIA¥Nutificationss@0 1':" Viro tal Clearance in
respect of the cluster. A% ' h&ﬁ more than one sand mining
site is located within 1 km., ’ ry of another ncarby sand mining site and the
total area of these mining sites exceeds 25 ha. Then a EIA study report along with Public
Consultation are necessitated].

<
¢
<
A
<
¥
1
4

‘v cae

68. The pmject _pronoyent lS allowed 1o engage Txppers to transport the sand and mining

shall be only manval excavation,

69. Loading and transport of sand shall not be entertained between 5.00 pm to 7.00 am.

SEIAA-TN &
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70. The site will be assessed for Environmental impact by District Administration periodically
and based on the assessment. decision may be taken regarding for the continuation of
operation thereafier. The District Administration will also ensure the process of further
extraction (Manual/Machineries) in the site should be based on site reality and rate of
replenishment and other environmental parameters.

71. The manual mining shall be encouraged as for as possible as Jaid down in the Sustainable

Sand Mining Managw GW&- . ’%
ts ilh:@x

yjor shall not be done

o N 4 P
72. Any repairing or _mcdfﬂpbningzof cqdipm

. . . y 1 .‘5:' Bl | e N EIa
wxmmmc&«fﬁ n the Banks ™™
73. All study#Epoftsepd@ompli : Btk cain theds WoNB, submitted in time

N

Administts Hon at the
N
ot be any adverse
nis, by way of pollution

78. The propi halla

impacts dueto % operafiieo
1o the environment: ;ﬁ’

AC ¥

- e
79.1t is the responsibility of tg Eﬁ%ctﬁuﬁpo& maintain the village approach road in
good condition usable by the public during the implementation of the project. On the
completion of the project the village approach road should be in good condition.
80. The propanent shall maintain the village road through which transportation of sand is
carricd out at its own cost. The roads shall be blacktopped to the extent required.




V9]
O

agreeable

81. Access and haul roads to the quarrying area should be restored in a mutually
manner where these arc considered unnecessary after extraction has been completed.

82. Public movement across the river should not be disturbed due to quarrying activity and
vehicular movement.

83. Personnel working in dusty arcas should wear protective respiratory devices and they
should also be provided with adequate training and information on safety and health
aspects. Occupunor;z}fl_‘hcalm)sunmﬂanc:"p;ogrmn of the workers should be undertaken

periodically to o contracﬂgns du to cxgosﬁ?c{(g dust and mkc corrective

3

measures, if peeIea. GE T g, s .'
84. Pcriodicafs’ 1 ball be carried out

mi a“tiﬁ‘of the workers

*e

copy to SEIAA

2. LIY] 10 1m e

2. The PiGh SHonciti io-dive Hindicatifig able flora and
f¢h also include the

execution of mining

aquatic systcm : con ervation e»mc! AsEST any t
fowae = =3 %Ia*‘
\‘ !(' % % '

3, The project proponent sbal x% thc%haﬁgcs such as number of equipment with

capacity and mining period in the mining plan before the execution of mining lease with
proper approval from the competent authority.

4. To maintain safety to stability of River banks, non mining zone of not less than 10% of
the width of the river shall be left as the buffer.

5. Use of any equipments or vehicles in the buffer area shall be avoided.

o

lease.
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6. It shall be ensured that sand quarrying shall not be carried out below ground water table
under any circumstances. If ground water table occurs/intervenes within the permitted

depth at one meter, then also quarrying shall be stopped.

7. 1t shall be ensured that excavation of sand do not disturb or change the underlying soil

characteristics of the river bed /basin where quarrying is carried out.

8. It shall be ensured that sand mining do not disturb in any way the turbidity, velocity and
- I

flow pattern of the river wa

provided to

10. Strcams,,a' s ihg 4 1gs§ithe 2 Road] ‘ viifsq to form inactive
ﬁ'l‘,‘r [ . { 1 1 ¥ 3
channel. s #F 4 o - : : ﬁp&

'

& safe guard against

Environ J\"
12. Qua 4 & ; ‘ ‘ K erosion.
13. The giined P piou «CEIRE S St | anfhareaishatild be suitably
14. To t4f up cofip Yeiifiy o5 y 2, diiring and afler

the qiinfaR abtiy esiir traffic, dyaasedin } faigd& flora/fauna

3
2 0% IR RYRSIIVE
cnyvurdnmenthsny.
T

15. T8 4’6;. Gt i \ REbed aftor minjngyissaliays c,.yatéi"dfé?t fiﬂx"_.?-g:?o nearby
R L —
16'171‘52&“1 ) b dineiSORAOTERO e e rick ent for
g1t an 1 EEtOra 1 try to prevent
degradatifnirgupstre ; a0 HESing s %}lﬁé and prevention of

contamination qff SRR .2

18. Digital processing of the entirélagse usthg remote sensing technique should be done
regularly once in three years for monitoring the change of river course, if any and report
submitted to the Ministry of Environment and Forests and its Regional Office located at
Chennai,

19. The critical parameters such as RSPM (Particulate matter with size less than 10micron
i, PMu) and NOx in the ambient air within the core zone shall be monitored

- EC22B0Q1TN154780 * File No. - 9265 Dato of Issue EC - 10/09/20 B RRERETARY
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e g
periodically. The monitored data shall be uploaded on the website of the proponent as well
as displayed on a display board at the project site. The Circular No.J-20012/1/2006-1A.1)
(M) dated 27.05.2009 issued by Ministry of Environment and Forests, which is available
on the website of the Ministry www.cnvfor.nic.in, shall also be referred to in this regard
for its compliance.
20. A primary survey of flora and fauna shall be carried out and the data shall be submitted to
the Regional Office, | cnna;,w o‘f:;:%g shall also be ensured that there is no
fauna dcpcndcnt aprthe xzaggzl( to ifhg its nesting. The project
proponent  shdllf" {2 L e GRTtONALy * Teasures, dd’%‘@

COl’)Sch L ANAD 5-{.,!” nan \_v;)?':g:;‘:.:_ {

ing operation for {

%ﬁcr zone ic., upto i
GM?;&\ i /.:,

21. Action plagffopdBReeaAUBHEGY | aundN¥anygshall b, prépared in consultation

the radus " 10fKm. ¢

brought out in

25. Rate of Rep!

26. Replemshmcnt‘stu

27. Around 2 km radius from %tgti;xd'ivatcr study to be carried out through
reputed rescarch institution bcforc, during and after mining to assess the ground water
table.

llow up shall be ensured.
qycﬁrs ﬁr”fhe mined out area.

28. A study shall b‘c}'got carried out through an expert agency like Central Water Commission
relating to replenishment of the mineral (siltation study) in this river so s to ensure that
the quantity of mineral to be removed does not exceed the siltation to avoid over
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cxploitation of mineral which may adversely affect the dynamics of the river. This :.:iud_\
shall be steered by the State Govermment, based on which the capacity of the mine will be
decided by the concerned Department of the State Govt. while granting mining lease,

29. The project proponent shall undertake plantation/afforestation work by planting the native

species on either side of the approaching katcha path (through which the vehicle fly)

between the bund and the main road.

30. Effective safeguard mea urc;,_sgoh? - ggﬂan}‘i@er sprinkling shall be carried out in
b2 4 § 2 P " L N gt ‘. _., : «‘% I
critical areas pron‘ﬁolﬁﬁon ajﬁu lﬁatgh%zé}s}gj;p%wmc matter such as
% Y U AR . -
loading and T pointrd AT AR e AN Bing SEXICNSIYE :m' sprinkling shall be

carried o QO nad) _u’f:lii 4$ESH0 1

. gingearey | !
32. Regylar mo: i : d Avaterieve \«-‘?‘?‘ EVA ; .: 1 gut dround the mine
2 : 'ﬂii;},)ﬂ 3 1,3&: ﬂlili'ﬂ ] :‘ AGM pimmm

1, {at 1885t foun Bmeshn 8 year- pre-

oon QUEMbEr winter

; observed f'}'ﬂ ihe oroundws efstable.d g%%g dcp]excd due to
be. ¥ied out, which includes

Board. -I s g . L :
the mining %"‘c‘hmcqnmmaﬁsimll,

’ e

N s TR S
33. After completion of quarrying ‘sfpermitted qudntity of sand in the river, the natural slope

of the river should be maintained without any low-level arca in the mined - area, by
carrying out-an approved mine closure plan. X

34. Four amhwntfairquahty—momtormg stations should be established in the core zone as well
as in thebuffcr zone for RSPM (Particulate matter with size less than 10 micron ie.,
PMi0) and NOx monitoring. Location of the stations should be decided based on the

L

cg’non No.- EC22B001TN154780  File No.- 9265 Date of Issue EC - 10/09/20 iR ARY



meteorological data, topographical features and environmentally and ecologicalls

sensitive targets and frequency of monitoring should be undertaken in consultatian with

the State Poliuiion Control Board.

35. Bascline study for data on water, soil, air etc., before, during and after the quarrying
should be taken up through accredited lab.

36. Data on ambient air quality RSPM (Particulate matter with size less than 10micron i.e.,
PMo) & NOx should be rcgglaﬂrsﬁbm‘lgéﬁo«x}{c_ Ministry of Environment and Forests
including its Regidnaloffice mmﬁﬁa&h&ﬁai‘fand% taff Pojjution Control Board /
Central Poll 2 1 Board®r Mo s A :

Fugitive dg, ont ssjfns foofifi

spraying agfe renth

0 “

be providedgen

38. WherevefFirg
projectiy

39, Arourd alf P

qiindings p ‘ ‘ f”i“"i’”’ Thé min
Ttices ;

. TP L
AEINCL

€ 1N 51X months:

37. VO COntre mg“"”l)’ \vater

ér points should

irffgation channels.

Eﬂ addition the i
s 0 :
§ot affect the
P

. . 7 * 15 s b
e n'i.;\ AN -!w.l 5
i ;uc‘) " ;‘:o 190 V-

40. Thc. Grte! 9 ‘.g“.:’%:

o e oy
§ boghdarics and

L iy i@
ey e

;O IeN
a

ﬁ £ v, 5 :
Activities, river e

%"ﬁl
»»\:"duc to mining

g L 5
- T :ﬁ ,@’%*{;

) e PR . P
disturbancestozMearshslénds, Swamps anid ecological serial stages
and vegetation recove

p ]
i %ls?i%%s %fﬁcgctation due to the any of
the Mining and relative activitiest g &7 _

44, The mining activities should not result in spread of invasive species in the area.
45. Roads should not be formed over the water bodies to avoid disturbance to free movement

of aquatic fauna and flora and microorganisms.

]

activitiwﬁ?'

43, There shall fiot Bésen
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16. Wherever possible River training and restoration to be resorted with native vegetation :nfd
trees for sustainable life of the river system. This should be done in programme mode in
consultation with Forest Dept, Agriculture Dept and allied Govt agencices.

47. Any temporary structures such as Culverts, Bridges ctc constructed for approach road
shall not disturb the free flow of water in the River.

48. Grazing grounds and greenery shall not be disturbed along the river banks.

49. No plastic shall be or % ﬂnmm structures.
i {
50. Over usc of vducl : cgetation and compac

the Soil and ged
51. The moy -L~ thetgipariessHaL : «‘:
52. The pro_, ;

allocating s i &%
$3. In the river ol It CRTURIFeh KBl el G ISyplatform, to study

the uu?el o 1' J«ﬂ

1

54. Minig} acd 8 nogIRU AT un cggiviy of theRiveryitithe Floodplain
and Wet lands, 5 L Ve E
55. Minlﬁg ouldigiot resu ligturgaices ard shineat tofl 1 {H0L n >h ir spawning

A w8 & I W : A OGRS |
il 'L[/'F 0 o-i':no:iu' \ Ats Adiehdany : Lh(. x' dcplct]()n of

serdibanaiin (' plantations;

reg 2,
57. The Ecofga N7 e ‘ and the riverine
Species shou dfpﬁ _distur bysoyeruse.of: ;

g &

(%dlmﬁxt]oglcal conditions and the
xtals, specics and plant communities.

58. Activities should n ,Lhc Hydr, lgiog;
River Status, as a corridor or Pﬁtlmvajv Betwe

59. The proponent should also earmark sufficient funds for ecological restoration and
Biodiversity conservation both On-site and Off-site,

60. River system monitoring with Watch dog committees including Government, Research
Institute and NGOs should be established and supported to monitor impact and research.

»
.
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61. The landscape should not be Jeft with any negative impacts after abandonment of the
Mining and the related activity.,

62. Reference Site with all riverine features shall be identified and marked on map as control
to support monitoring of reclamation and restoration programmes on long term basis.

63. The mineable resource shall be re-cstimated base on the spot level before the mining
lease is executed.

64. The project pmpon%all prepare a‘busehnc"study report identifying

i. { watcﬁ'“surfacc Wnkr)locaﬁ an mining site not less
s e — \ Tiua 3
i, , c"‘ v “ : " (%5
iil. &4N0 =00 s Tyt o (o /"-76 N 5 . &
65. It shall be cfiSupdtiRtiataAdONTIININY ertake din 19% of the width of the
river or (it AfSUACEARERTONC ProposH 3 igx) ftom both the banks

(inward) ofgtHEveRIO ontro Lo, BYQTUNCTO:! 9 ‘P eBank of the river
shall bt beiStig

66. For iy new aggl he \LHEES 1o quthefti n:ﬂoods revised
mini plan sifill'be. : ' 5
3. Specifi@ tf‘)ﬁq‘o(?g £ gi: 2
1. The H ".'x:'!x-.. 12, ! s SubjEoe the Hop e remg;J_Court of

the Water

tion, & Control of

™ Env. . e Public Liability
Insurance Act, 1 _alo: o TRt amenrfit draﬁ,Min N Conservation &
Development Rulé¥’, ‘ d%ﬁ? ﬁ(}t%%,]\'aﬁonal ‘Commission for
protection of Child Right Ru 520& made there under and also any other
orders passed by the Hon’ble Supreme Court of India/Hon’ble High Court of Madras and
any other Courts of Law relating to the subject matter.

3. The entire sand mining operation should be as per the Sustainable Sand Mining
Management Guidelines, 2016 by the MoEF & CC, GOI, New Delhi.

4. The Project Proponent is also directed to strictly adhere to the Sustainable Sand Mining




Q7

Management Guidelines, 2016 as the site specitic, Especially the project proponent enstire
the use technology likes Bar Coding, RTGS tags and GPS tracking of vehicles for
cffective monitoring, Information and communications Techhology(ICT),Web based and

ICT enabled services, mobile SMS Application, etc. to account for weight of mineral

being taken out of area and the number of trucks moving out with the mineral.

# 5. The conditions stipulated above needs to be monitored and reviewed on fortnightly basis
i1 \ by the Taluk Level Task Fogsodeadeq-by sifihar. At least two representatives from
9 | reputed research ns ke Trichy, department, Trichy,
5 \ i ' Gthifdasdn University,sho ded in the task force.
8 gty fibitorigg. Teparhed SEPAA which will be
'{:“ v, S 3" “" . X ‘:‘, s
i 6.  thi final verdict of the
: ; 7. e Hop'big National Green
% Sgetion 16 of the
s

FORETARY
; \SEIAA-TN

”

Loy

i 5

ad &

Bffawan, New Delhi.

£ -
gt o
)

ﬁv@&b‘?ﬁncnt and Forests,

ot . @ Bt ; ;

rk§ Dparin u}g}@vcmment of Tamil Nadu, Tamil
B o y 7

The Principal Secrgtary to Government, Industries Department, Government of Tamil Nadu,

Tamil Nadu

The Additional Principal Chief Conservator of Forests, Regional Office (SZ), 34, HEPC
Building, 1st & 2nd Floor, Cathedral Garden Road, Nungampakkam, Chennai - 34,
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Bon,

The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-Cum-Office
Complex, East Arjun Nagar, New Delhi-110 032.
The Chairman, Tamil Nadu Pollution Control Board, 76, Mount Salai, Guindy, Chennai-32
The Member Secretary, Central Ground Water Authority, A2, W -3 Curzon Road Barracks,
K.G. Marg, New Delhi-110001.
The Controller General, Indian Bureau of Mines, Indira Bhavan, Civil Lines,
Fue . Y
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AINING AND MONITORING DHIVISION, MADURA|

Witk M et inn of ThE Eencalben Enginess WL Pl il M.l-.l::

8, : eyl BT WA R st e b 15 T TR ]

I4::."'""'""AI_"‘_'?"':'"';:.:':':I'I r':::rl:HT“r Il"-.'ln?l.':'l|."Ilrl"":.:lllrIH--'"|I'|I .:.'Il::l-'! Rannarmnes foilhairgy Channal -I"I]-'I'_

| itk P 4R ¥ i e al £ | PNEN Chabel af ) PP [ TR TE o v B H
d L
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GOVERNWENT OF TAMILNADU Fgaer | &
HIGHWAYS DEPARTMENT e
TIRUKELVELl HIGHWAYS, (Construction & Wakntenanns| CIRCLE
TENDER NOTICE :

TH, No. § 2022-23 /01, Dated : 19.08.2043 ] !
For and an behaif of the Governos of Tamil Nadu, Scheduled I’nnd«_erthrmfgh onlineonby |
will be received upto 10.10.2022 at 14.00 hours by the Superintanding Enmme;iH], CaM :
Tirunelveli Circla for DPR 2022-23 Works pertaining to Nagercoil (H) CAM Division. i

Dietails of works, approximate vaius of works, EMD, availability of tender documents and |
all ofher detads are available from 23.00.2022 anwards in the Governmenl websie

hittps-itntenders.gov.in. Hany Changas/Corrections inthe tander, it wll be published in bne :
RSN ING iy Superintending Engineer (H),

)| PR SRR Tendnr/2022 [rrep ey CaM, Tirunehel Clreie.

GOVERNMENT OF TAMILNADU E—E
@ HIGHWAYS DEPARTMENT
Tirunelveli (H) NABARD and Rural Roads, Circle
TENDER NOTICE
- Dated: 20.09.2022

For and on behall of Govemor of Tamilnadu sealed Percentage
tender for Bypass Road work in Two cover system through
online only will be received upto 27.10.2022, 15.00 hours by the
Superintending Engineer (H), NABARD and Rural Roads, Tirunelveli
Circle for Formation of Bypass o Ambasamudram Town for the year
2021 - 2022 pertaining 1o Tirunelvell (H) NABARD and Rural Roads
Division, which was approved in G.0.(Ms) No 45 Highways and Minor
Ports (H52) Department dated 29,03.2022,

Details such as Name of work, approximate value of werk, EMD
Documents 1o be uploaded, critical dates and all other detalls related to
the work will be available from 07.10.2022 onwards in the Govemment
website hitps:iitntenders.gov.in If any changes | Coreclions/
Amendments etc related to ths tender arises, it will be published on the
above Government website only,

Superintending Engineer (H),
DIPRI4 18 Tenden 2023 NABARD and Rural Roads, Tirunelvell-2,

CeTEEE BLbp SspBAIE seddgol ege Al edgind welidunh
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Er.H.zakir Hussain, B.E.,

s
e

: District anrr:unmental Engineer,

E‘KEcutwe Engineer, WRD., Tamiiadu Poliution Control Board,
ININg and Monitoring Dmsmn Virudhbpagar.
HEUUFEIJ;HT ad

44
.‘Mn. FAE(T) (C.12-31/Nenmeni/2022/dated. :11.2022,

WRD - Sand Quarry Operations - Sand Quarry at
5.F.No.1095(P), Nenmeni Village in Vaippar river in Sattur
Taluk of Virudhunagar District - Environmental Clearence
abtained - CTE & CTO requested - Regarding.

1. The Member Secretary, Slate Environmental Impact

Assesment  Authority, Chennai Lr.No.SEIAA-
S M TN/F.N0.9265/EC/1(a)/52 26/ 2022 /dated:
£ 25.08.2022.

2. MNewspaper advertisement dated on 22.09.2022.

In the reference letter 1% cited, the Environmental clearance for
the Sand Eilu.arrrg,r at 5.F.Np.1095(F), Nenmeni Village in Vaippar river
in Sattur Taluk¥of Virudhunagar District has been obtained from The
Member Secretary, SEIAA, Chennai.

In connection to this, an advertisement regarding the operation
of sand quarry in Nenmeni village was published in "Dhinathanthi® and
"Times of India” Newspapers vide reference 2' rited.

Hence it is requested to issue the CTE and CTO for the Nenmeni
sand quarry in l.':.'EH'HE*:' for the ocperation.

Encl: 1. Reference letter 1* cited - 1 No,
2. Paper adverdistment -1 No.

e —

Executive Engineer, WRD.,
Mining and Monitoring Division,
Madurai-2.

\Jép? to the Assistant Executive Engineer, WRD., Mining and Maonitoring Sub
division, Virudhunagar for favour of information and necessary followup
action.

Executive Engineer, WRD.,
Mining and Monitoring Division,

Madurai=-2,
o FEE %’1{ 1'.1'.:

Ill.I
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TAMILNADU POLLUTION CONTROL BOARD

Cnbegary of the lsdusry -

E = "'“l_,n-\-"‘—
| % s o
CONSENT ORDER NO&. 2205248864473 DATED: 11162022, -

PROCEEDINGS NO.F.2281VDR/RS/DEE/TNPCB/VDIUA/2022  DATED: 17/11/2022

SUB: Tamil Madu Pollution Contral Bozrd -CONSENT T0 OPERATE -DIRECT -M/s. VAIErAR
RIVER BASIN SAND QUAREY |, 5.F.Mao. 1095 Parr, NENMENT villageSattur Taluk and
Virudhunagar District - C-:m-:u.rf-:ur{apemmn ul the plant and dischasge of emissions under Section
21 wfthe Air (Prevention and Camrol of Poellution) Act, 98] as ﬂmmid i 1987 (Ceotral Act 14 of

1981) ~Issued- Reg.

Ref: |.Your Application No:48864473 Dated:10.11,2022.
LIR.No: F.2IRIVDIUTRSIAEVDRIEE Dated. 16,11, 2022,
J.Mimutes of 208 th DLCCC mesting (Tiem Nec218-01) beld an 1611, EDIE

CORSENT TO OFFRATE & herehy granted under Section 21 ol the Aic (Preveniion and Coztned of Pedlutan) Acl. 1981 a3
amended i 1987 (Central At T4 of 19811 (hervingRer refishoed 1o = “The Aci™) and the neles and ceders mede there under 10

Ederutive En,gim’r.
M WAIPPAR RIVER DASIN SAND QUARRY

SF Mo 1095 Pon, ¥
HENMEM Vallage,
Sauar Taluk,
Vinudhunagar Disirizt.

Aukorizing the actupier 3 :gmmhlnduluiﬂplﬁiu rie Al Pedharson Conired Arce ms cotified by the Govemnzent 200 o0

make dizcharge ef ¢mission from e sll:h"chhm}-n.
This is subject bo thy provisions of the Aci, the nies ead the orders made there under and the tzrms sod conditisds incorparared

under the Special and General conditieas stipulmed inthe Consent Onder issued exrlien wnd suliect to the spevisl conditicas annesed
This COMSENT is valid for the pariod ending le.-:l'l-]h 202 Y-

S AT i £ ::;-;—;_7;;;--"-
IHsirice Lnl.l:'unrq-nul E

Tamil Nadu Pelutian Cgnt Em.r'u.
VIRUDILSATGAT

To

Execulive Engineer,

M VAIFPAR RIVER BASIN SAND QUARRY,
Execinjvg Erm:m. WRL, .
hining =aad Moninig Dreidion,

Thallakulam.

Mladuwni.,

P 25002
POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD
SPECIAL CONDITIONS

rate (Col. 3) mentioned below. Any changs in the
nofice of the Board arfd fresh coos=at has to be obfained.

This consenl o operatesn valid for operating the facility for the mavufacture of products (058 2) ot the
products and its quantity has to be brl:plgh! to the

: VRN AL N o L MR L S i R
S. | Destription | Cpuantity Unit
i 5 f
Froduct Detalls
1. | Quarrying of Sand - lying in Latitude 49550 Cu.m
9P9°0B.1037°N to $%19'16.96858"N and
Longitude T7°59"30.8180°E fo 77°58'42.86811°F
at E.F.Mg:.. 1085 parl of Menmeni Village, Saitur
Tatuk, Virudhunagar District, Tamil Nadu, in an
exlent of 4.95.5 Ha for 8 Marths. et st | |
2. This consent to eperate is valid for operating the facilicy with the below mentioned smission/noise
sources along with the control mensures and/or stack, Any change in the emission soarce/control
imeasures/change in stack height hos to b2 brought to the notice of the Beacd and fresh
consent/Amendment has o be oblained,
| Point source emission with stack : :
Stack | Point Emission Source Alr pollution Stack helght | (raseous Discharge |
No. Control measures  |[from Ground |In Nm3hre
Level [ i

11 Fugitive/Noise emission :

Sl Fugltive or foise Emission | Type of emission \Contral

N, SOUFCLS _ Imeasures p
1. | Loading, UI!'I|EI3[||1‘IQ and Fugitive Waler
Hauding ; ; sprinkler
E __|syslam p
2. | Vehicle Movement Fugitive Water
sprinkler i
system |
i(a). The emission shall not conkiin constituents in excess of the toleranee limits a3 |aid down hereunder -
Sl |Parameter Unit lTﬂlerun:e limits |$mk:
Annexure enclosed iF applicable. :-

3.6} The Ambicot Air in the industrial plant area shall not contain constituents in excess of the tolerance
limits preseribod below.

2011 UTION PREVENTION PAYS
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Al units of U Atr pollution control measures shall be operaled

| o
1 TAMILNADU POLLUTION CONTROL BOARD
E Pallutani Time Welghted  |Unht Tolerance Limlits
i Aryrags Industrial, Ecologically
Resldential, Sensitive Area
1 Rural and other |(notiffed by
= ; nrea Ceniral Gove.
L. |Sulphur Dioxide |Annunt micragram/m3 30 2%
{502} 24 lours migrogrumim3 B 8l
fz. H'itl".'lgl."llnil:l}:'idﬂ Annual i
I , i nicrogram/m] 40 30
R L f L 124 hours | icrogram/md A 8
1 :!'_fiﬂbi'l.lliﬂ'.? Matter | Anna) meragram'm3 i Gl |
jlame Less than |24 Jours miternramm 100 [[i]i]
{ 10 micro M) or :
| [PMI1D
4. ) Paciculate Matter | Anna micro i
gram/m3 ai 41
(Size Less than |24 Lours e Fard
2.3 micro M } or v " P
_{PM2.5
5. |Qzone (3) Anmg| 2 Hours 100 100
24 hours I Hour 180 180
SL | Pallutant Time Weighted | Unit Tolerance Limits
Ko, Averape
Industrial, Ecalogically
Hesidential, Sengitive Area
Hural and ather {nofified by
arem Central Goyt.)
6. |Lead(Pb) Annual micropramimd | .5 0.5
24 haurs migrggram/m3 1.0 1.0
. |Cashon 8 Hours mifigramind 0z 2
Monaxide (CO) |1 Hour millgram/m3 04 & 04
8. |Ammania (NH3) |Annual mileregramim3 100 100
24 hpairs irigrraranml 400 a 400
9.  |Benzene (C6HA) | Annunt micragrmm3 3 5
10, | Benzo{0) Pyrene | Annual nanggrinm3 01 al
| {Bal)
—particulate pliase
-;]|1|1.' = 1f —
1. 1Arsenic (As) Aunual __| nenagrom/m3 G 6
12. | Mickel (Ni) Anauy) ﬂI]FII:IEmI'ﬂIrﬂ_'I_H'I____.____I_ﬂ 0
He)  The Ambicnt Noise Level in the industrial plant asen shall nat exceed the limits preseribed below:
Limits I L.en.-dB{A) Dy T Night Time
CommervislAren ___|&s 55

achieve the standards preseribed in 51, No.3 abpve,
ceugier shall nol chinge or alter quality or quantity o the rate of emission or replace or nlter the

Theo

air poliu

efficiently and continuously 50 23 to

tion contrel equipmenl ar change the aw matecial or manufactueing process resulting in

change in quality andfor quantity of emissians without the previous written permission of the Board,

The evcapier shall maimain log book regarding the stack imoitoring system or aperation of the plany
or any siher pariseulars for each of the unit opertions of wir pollution contral systema (o reflec the
working condilion which shull be furmished for venfication ef the Boasd officials during inspeetivn,

The pecupier shall al bis own cost get the sumples of emissiosuiznose levels cellected nisd anniyzed
by the TRPC Boand Labaralary ence it every 0 manthstaece in s yeapperiodically ler the poramsiers

POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD
GENERAL CONDITIONS

The occupier shall make an spplicstion along with the preseribed consent fee for grant of renewal of

comseit i loast 60 dnyy bofore the date of expiry of this C Order along with all the ired
Emrr il e ensuring that there 15 no change in F?ﬂmliﬂﬂ quaniy and emissmon. e
~This Comsent is given by the Board in consideration of the particulars given in the application, A
change or aleration or deviation made in actual practice from the particulars fzﬁiﬁd‘. in :ﬁ
n - will slso be ground for review varislion/revocation of the Censent Order under Section 7]

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

Afier the ixsue of this order, all the *Consent | Operate’ orders issued previously onder A
Eﬂm‘m and Contro] of Fﬂ“llli:ﬂl Acgl, ?ﬂ? a3 amended stands ﬂ:ﬂ:'t. r

Whpi!r!_ﬂmhuinnnlmmimhﬂnninﬂuﬂmgnlhﬂl'm‘ officer shall
nmqmmammum:mimummu unit at the time of inspection for
The accupier shall provide and maintain a0 liernate power supply along with separate energy meter
hlh&mmmmhﬂnmmmﬂmm
memwm

shall all faei i

hw:_’mu- facilities to the Board officials for collection of samples in and around

mﬂnﬂnhhﬁwﬁhnﬁﬂﬂﬂmmh

mmm-ﬁuwurmmmnrummm ¥ shall also be

-Iﬂqm—#ﬂhkﬂhﬁ:dmﬂ'mw the Board i accordance with the

p-imimmm-ﬂhuﬂnﬂdhﬂu]ml 23 amended.

The awr pollytion control 'mhmhnrmﬁﬂhmﬂ* shall be

-Euﬂrmmihhuﬁlm o

in case of any episodal discharge of einission, the industry shall take imdbediate action 10 Bring down

1 appds the occupicr has to with the provisions of Public Lishility Insurance 1499
srumedsate relief in the event qhﬂmhhﬁhﬁmﬁ-ﬁ

propertes while handling and storage of hazardous substances.

The s of this consent does not suthorize or the construction of rcal siructures

-m“uhmwﬂwmhwmmﬂmnim“mm

lubds

The issuance of this Consent does nol convey any property right in cither real property or

exclusive pn ndmillmﬁpq;rwnpiﬂ or _ m-:

wny uf personal rights nor any infringement of Central, Swte laws or regulation.
wepiapier shall forth with the Hoard isfosmed of sy accident of unforeseen act or ¢vent of

ﬁ“ o H#_“Mﬂ discharged into strewm or weil o e

s e sesull of puch discharge, waler or wi is bewyg polluted

i duae scad i o wiherw ise the Bourd is of opimion that all o¢ sy of te
-un-i e W_‘. uling the f 4 e

iy B afier the ity of being heard, vary all or
oy o ek oo 0o erotntn 0 s Lo o o ety O Aelng b S ko
wvErd
F— change i the constitulion of the the occupier of the new
s ' F&thn::ihmﬂ_ﬂmmr}:
L]
necessary amondinenl wilh iencwal of conscnd der.

In is any change i ihe thi cumpeay the occupier shall inform the same with
s m::h”h-‘_kﬁh'-m

1T

ﬂ.

1
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CONSENT ORDER N0, EHEAEE L TR DATED: 17112031

PFROCEEDINGS NOFIVDRRSDEE TNPCI/VDIVW 01T DATED: | 1 1N

SUR: Tomil Nadu Pollwtion Control Board ~CONSENT TO OPERATE - DIRECT -Mix. VAIFPAR
RIVER BASIN SAND QUARRY , 5.F.No. 1095 Parl, NENMENI villageSattur Tabuk and

w Consent for the operstion of the ard discharge nmidinr rruda

_ Section 25 of the Water (Provention and Conernl of Pollation) Act, 1574 w5 amendedd
i 1988 (Cenmal Act § of 1974) - bisuce. Reg 4 i

Ref: | Your No4§86447) Dated: 10.11.2022.
LIR No : F.2281 VDR/RS/ABVDR/2022 Dated. 16.11,.2022.
3 Minuses of 218 th DLCCC meeting (Tiem No:2 18-01) held on 16.11.2022.

(CCNEENT TO OPERATE in hereby pranted usder Section 25 of the Water (Preventsee and Contral of Pailution) Act. 1974 3
anvendad i 19EE {Comral Aot & of 1574) (heveinafier reftmed 1o as =The Act™ and the sules ind srders made those sidar 1o

E e
W . VAIFPAR RIVER BASIN SAND QUARRY
u:ulnn-‘

WERMERT Yillapre, ‘--.*:_'.F P
‘Giver Tadul,

Hﬁ—h;u mahr fischargr of sewspe bad for trade efivenl

Thiis i subgets i Bn e of e Art vhe nbes ssd e onben mode dere andvi i (5o i o cusd ons G Med
st the Speecial mod Ceioril comdiions pipulsted o 8 Comieal Uider it 64l 400 Wbiost @ I ool Soudiinm inscuad,

This DONSENT i vl fir e porvod rading Masch 31, 3213

AGAR MUMLLAR TLTTNOTIT
Enuialed Eaeirasmamial
Easiil Maks Failuitsg Basard,
ViEUBIUAALAR
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TAMILNADU POLLUTION CONTROL BOARD
SL | Parameters Unit TOLERANCE LIMITS - OUTLETS -Nos |
o Sewape | Trade EMuent
[
L. |pH : .:*"' .1
|2 | Temperswee oC -
3 |Paricle size of Suspended |- . ;
|aadidy
4_ [Toul Suspended Sclids g W
5 {Towl Dissolved solids  jmgh :
-
 §
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3 mnaintain the certheg sfperd sapsowre sk huling Wy fing nrrangements
‘ h::rﬁmhmhkdmmnﬁnwﬂnmmw o particibhs motter

it

wnrk s hondinng ikt i R ey .

111: - Y tmried out w aitpeeod Y e O orepetent e
3 The wnery) il trew fhe cewmpe graeemned do gepse Lk wnd dispone 1 dinge treneh w
Prapeneer haill et This me twde @ogar 0 grosrmed ooy of e quarmHng wriviey

i The
% The Propesew shafigate seeesumry msogees 4 copure ot Here At be fny e ety
BT - g OEERIOn on B ke e ey Bman kabinstions by way of o the

6 The sl with fhe comdinon sapebmed o the Enviramentul Clearnes e by

SHian, L Mo W/ F N 02658C Mo (al/S 162007 dunesh 35 082027

T The consen: Ao s shanter frum cbmeing porswenn i beeance fram ather stho nties or oer

“-“

B The comsen waned j w the fsl ovacome of NG TIST) 16501 ) and other court mses m

eetaned 10 guarry'mines and 08 N 5202018 of 20 TTemi)

© iy oo of revimion of consenl fer Ty The et quiol ilil] rmwmit fhe diiYerenes o sTvRant

e etk Trom e dww of Funiig %o rtmet thet consent few, this consent order

o withdreen without srs notior snd farfer misn o] be snnated aginst o ami as per the

e

1L The wen shall contimar 1= develar groes b somad @

11 The uni bl e ase T “use h-mlbin‘- o e 500 Nl 5 N e, B
Deparimens dated T%TGT01E mnd GOxMa) Mo 17 dased 0% 06
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13.

E mmumummmmmm
ﬂuﬂmhﬂmﬁenruMF H!wuwmﬂm'ﬂbhl
ﬁwm%mnmhu:hurh “lmmhh-hr'-ﬂlh: “hﬂmhmﬁ
mmmumn:lﬂﬂumnnm\m mmmlh-ﬂmm fioe
[ lﬂﬁn-mtﬂiq.hﬁmmmﬁuumlﬁ.

b, Dnnmrm.
¢ Proces 4
EMMMM

purpases of the 4.y

mumhuﬂﬂrhumhmunﬂmﬂ-mn
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TAMILNADU POLLUTION CONTROL BOARD

GENERAL CONDITIONS

L. The svvupier shall make an reation slong with the et consent fee for grant of renew@® of
consent st least 60 before the date of expiry of ihis Consent Order along with all the required
Particular. easiring that there gs no change in Production quantity and change in sewage/T rade

L ]

This Cowinent in issued by the lonnd in comsideration of the particulars given in the application. Any

Chunge ot alieration or devintion made in actual practice from the particulars furnished in the

will nbeo be ground for review/variation/revocation of ihe Consent Order under Section 77
hﬂnﬂihnﬂemﬁﬂhudmudfﬁhlhmnfhm

8 ﬁ:rm wm: imposed in this order shall continue in force until revoked under Section

4. Afier the issne of this arder, all the *Consent 1o Operate’ orders issued previowsly ander Water :
(Prevention and Control of Mallunion) Act, 1974 as amended stands defunce.

- The occupicr shall maintain an Inspection Register in the faciory so that the inspegning a1ficer shall
recund e Jdetmds of the obscrvations and nstractions jssead w thie wnit ot the time of msgection for

noe

b, The vocupier shall provide and maintakn an aliemate r supply along with energy meter
ﬂtn.lm-!'mFluﬂum:iulllnmlumucminmmahIpniluliunr,mnl
eauipmens to maintain complianee,

1. The sccupoct shall mmummmmmumum
e and wround the al any time,

K. The occupicr xhall hﬂnndhpnnfﬂ:mnﬂﬂlmpuﬁnﬂnﬁn‘mw
Mpﬁiﬂ.ﬁ?ﬂn

Ll The sulid wasie such as sweepings, wastage, package, cuntainers, residues, including
hhﬁm:ﬂﬂwnﬂﬁdm ises of the industral shail be
eullecied i an cormarked arca ﬂhﬁmﬂnﬂmﬂ._.

n. wwcupier dhdl the Iacardous waste from othér solid wasies and comply in accordance
-'ﬂmuwmﬂ.mqumu-—;h'm
iy mwﬂ“nﬂhﬂmnﬂiﬁhmm

3 All papes. valves, sewers and druins shall be leak proof Flows washings shall be sdimitied iniw the
ﬁkﬂmnﬁﬂ-mﬂrﬂﬂmhiﬂwduuhimimﬁ-u“

4 mwﬂmhhﬂnhqm-llﬂmdﬁlﬂhmu-dw

i, The ﬁl_uiluﬂlrlumdu shall be constructed in
hﬂu:h*_hul-ll the Mlﬂmm'mhh
i m-nﬁﬂhﬂhm“hhmﬂﬂh—uhhmh
w s ivtms of oach uf lhe i
o ‘w Plipdies willh wier meter rowdings w Form- 1 on
Hfﬁ,ﬂuuhﬂ“ﬂ“&ﬁhmhm&ﬂnjm

1. s e iy wl
uhm Pevismns Bl Pubiu Indaance Act, 199 w

: bssiabdl s Wessietis Do g 3,
ke g soud orags o irabons botan, " VU1 ving creiuees plants apd

13 mh—-ihmﬂ-“ﬁmﬁm ;
T ey ot vt

r
’;E

By el e vianng of wn Governaent
. hh-ud‘ﬂﬁ'-_iﬁ-“ PPy v e cither renl pruperty
exclinive priviloges, mor dues it sathovios Lr rml- llﬁ -“--'
qmﬂm‘*mqﬂhn ‘wmtral. Stone .:-“-. ”
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TAMILNADU POLLUTION CONTROL BOARD

The eccupier shall forth with keep the Board informed af any aceident of unforeseen act or event of
anyy Poisonous, nosfous of poliuting maticr ur ermiissipns are being discharged inle stream or well or air
as @ reeul of such dischange, water or air is being polluted.
il improvemenis or otherwise rﬁlh:a rdl it of opinion that all or any of the

conditions refermedd to above requines variation (inchading (e chanje of any trealment system, cither in

whole or m part) the Toand shall, after giving the applicant an opportunity of bein Iweard, vary alf or

amy of such comdinons mul therewpon the applicant s wll be hound to comply with the conditions as so
»

vaned
In case there is any change in the constitution of the management, the accupier of the new
and Contral of Pollution) Act, 1974,

managensent shall file fresh application under Water {Prevention I }
as amended in Form-11 alongwath relevant docwnents of change of management immediately and get

the necessary amendment with renewal of congent arder.

I case there is any change in the name of the company alene, the sccupier shall inform the same with
relevant docaments immediaiely nnd get he necessary amendments for the change of name from the

Paoand.
The occupier shall display this consent order granted to him in a prominent place for perusal of the

mspecting OfMicers of this Board.

I e 1o any ln‘h:mlltﬁ

+*

POLLUTION PREVENTION PAYS

T piaded wekhy CaneS e
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In this regard, Consent To Operate(CT 0) for the Nenmeni sand quarr

have been obtained from the DEE, TNPCB, Virudhunagar for the period ending upto

31.03.2023 is obtained vide the reference letters 4™ & 5" cited.
= Hence, CTO for the above sald sand quarry is herewith submitted for the

* favour of kind information and further action ;ﬂasﬁ

Encl:
Copy of CTO for Nenmeni Sand quarry '
in the reference 4™ & 5 cited - 1 No. P e

Executive Engineer, WRD.,
Mining and Monitoring Division,
Madurai-2.

Copy submitted to the Chief Engineer, WRD., Madurai Region, Madural for favour of

information and necessary action.
Copy submitted to the Superintending Engineer, WRD., Periyar Vaigai Basin Circle,
Hadura[ for favour of information and necessary action.

.j:'opi' forwarded to the Assistant Executive Engineer, WRD., Mining and Monitoring

Sub Division, Virudhunagar for favour of information and necessary follow up

action. i

Encl: .
Copy of CTO for Nenmeni Sand quarry

in the reference 4™ g 5™ cited - 1 No.
Executive Engineer, WRD.,
Mining and Manlitoring Division,

%ﬁf Madural-2.

Ih"\-ll LR

I:|I,I
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11 .Precise ares communication letter in RC
No.KV1/347 /2022 Dated: 23.03.2022,

12 Mining plan submitted by the The Executive
Engineer, Public Works Department, WRD,
Mining and Monitoring Division, Madurai -2
Lr.No.O7R/AE(T)/C.12-31 /Nenmeni /2022
Dafed: 21.04.2022.

13 Approval of Mining plan by Assistant Director,
Geology and Mining Lr No.KV1/347 /2032 Dated:

02.05.2022.

14 .The Member Secretary, SEIAA-TN Lr.No.
F.No.9265/EC/1(a)/5226/2022 Dated:
25.08.2022,

15 .District Environment / Engineer Tamil Nadu
Pollution Control Board, Viredhunagar

~ Proceedings
No.F.2281VDR/RS/DEE/TNPCEB/VDR/A /2022

Dated:17.11.2022 (i3
Nﬂ.F.EZEl‘w’DR!RSIDEEI’IﬂPE&f VDR/W /2022
Dated: 17.11.2022,

16 .-The Executive Engineer, PWD, WRO - Madurai
Division Lr No.34R/AE(T)/C.12-
31 /Nenmeni,/2022 Dated: 24.11.2022,

17 Other connected records.

whEEhr R

ORDER

The Executive Engineer, Public Works Department, WRD, Mining
and Monitoring Division, Madurai vide reference 9% cited has sent a
proposal for opening a new sand quarry over an extent of 4.95.50 Hects.
in 5.F.No.1095 classified as Government poramboke Vaipparu River
Nenmeni Village, Sattur Taluk, Virudhunagar District,

5 2) The squ-eut area has been jointly inspected on 18.03.2022 by
the Revenue Divisional Officer, Sattur along with the Tahsildar Sattur, the
Execa'l.i?c Engineer TWAD Board \-’i:udhunaga.r-'ﬂ:pu‘ty Hydrogeologist
TWAD Board Kovilpatti, the Executive Engineer, PWD, WRD Vaipparu basin
division, Assistant Engineer PWD Mining and Monitoring, Sub Division
Virudhunagar, the Assistant Director (Mines) Virudhunagar along with
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Special Deputy Thasildar (Mines) Virudhunagar. The Revenue Inspector and

the Village Admunistrative Officer of Nenmeni Village have present during

Inspection and they hawve recommended the proposal received from the

Executive Engineer, Public Works Department, WED, Mining and
o :
Monitoring Division, Madurai ang forwarded the proposal for opening a

of Sand Quarry, in above =aid location as demarcared by the Public
L]

works Department with the following observations.

The proposed gquarry is having an average length of 331 m in East-
West direction and an average width of 150 m in North-South direction
with 1,2 m depth. The proposcd z'.rea; is located in upstream river side
cavered by deposit of clayey sand having 2 feet depth followed by thick
deposit of River Sand. The sand 1s medium ¢ COArsc in size and it may
he used for construction activities, Mo objection was raised from the

public of local Villages for the granting of sand quarry in the proposed

G,

Further obscrved that there are no water supply systems,
infltration wells or pumping installations of local bodies or the
Tamilnadu Wter Supply and Drainage Board, head works or areas
identified for localing water supply schemes within a radial distance of
500 m. Neo bridges are noticed within a radial distance of 500 m. High

Tension Electrical Towers are seen on east and northern side of the area

situated 50 m away from the proposed site.

There is no existing sand quarry within a radial distance of 1 km
from the area and cbserved the sand quarrying satisfied the restrictions

made in Rule 36 of Tamil Nadu Minor Mineral Concession Rules 1955,

Finally, the committee have r:cnmmeﬁd&d to grant opening of new

sand quarry over an extent of 4.95.50 Hectares (length 331 m, width 150

m and depth 1.2 m} of Government Poramboke land in River Vaipparu in
-

SF.No'1095 of Nenmeni Village in Sattur Taluk, Virudhunagar District
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under Rule 38A of Tamil Nadu Minor Mineral Concession Rules, 1959 for

a period of f months subject to the following conditions:

i) No E&uﬁﬂ}"ing operation shall be carried out within 500 m from the
drinkingswater well of the local bodies of the proposed dvea.
Quarrymg of sand should be carried out 50m away from the bank
of the river.

The applicant department should provide permanent bench mark
which shows the level of the river bed in the su bject survey
number. :

1v) Boundary stones should be laid all along the demarcated ares as
permitted.

V) The ultimate working depth shall be 1 meter from theoretical river
bed level.

Sand Quarrying shall not be carried out below ground water table
under any circumstances.

viij  River course should not be disturbed or changed due to quarrying of
sand.

viil} Sand Quarrying should not cause any Hindrance to the public
while quarrving of sand in the river bed.

ix] Stream Mining shall not be allowed. ‘

x) It shall be ensured that excavation of sand do not disturb or
change the underlying scil characteristics of the river bed where
quarrying is proposed to be carried out,

xi)  Machineries shall be used for the above said sand quarry as per
mstructions given by SEIAA,

xii) The conditions specified in Tamil Nadu Minor Mineral Concession

Rules 1939, should be strictly adhered during the course of
gquarrying of sand.

3) Based on the recommendations of the above officials the
proposal was examined and considered for the grant of quarry lease [or
quarrying Sand for a period of 6 months and accordingly precise arca has
been communicated wide in the reference 11™ cited with a direction to
furnish the Mining plan proposed by authorized person and to obtain

Environmental Clearance from the State Level Environment [mpact

Assessment Authority, Chennai.
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’ 4] As directed, the Executive Engineer, PWD, Water Resources
c Department, Mining and Monitoring Division, Madurai had submitted

the approved Mining Plan and Environment Clearance issued by the
State Level Environment !n‘.%av:t Assessment Authority, Chennai vide i
letter Lr.No,SEIAA-TN/F.No.9265 /EC/1(a)/5226/2022 ,
Dated:25.08.2022 for quarrying ui’ 49 550 Cu.m of Sand in above said :

location.

5] The applicant has also obtained and produced Consent order

Nos, 2205148864473 Dated: ‘_-'?.111.11'122 from DEE Tamilnadu Pollution

Control Board, Virudhunagar vide reference 15% cited.

In view of the ahove, permission to commmence a New Sand quarry
iz hereby granted to the Executive Engineer, PWD, Water Resources
Department, Mining and Monitoring Division, Madurai for removal and
transportation of 49,550 Cu.m of Sand over an extent of 4.95.50 Hects.
in 5FNol095 classified as Government pﬁrambul-:& Vaipparu River
Nenmeni Villgge, Sattur Taluk, Virudhunagar District under Rule 38A of
Tamil Nadu :‘:‘[ir:{:r Mineral Concession Rules, 1959 subject to the

eondition mentioned in the Environment Clearance from SEIAA, CTO

from TamilNadu Pollution Contrel Beard Virudhunagar and subject to the

special conditions mentioned below.

The life period of Sand quarry is either 6 Months or till
exhaust the quantity of 49,550 Cbm of Sand.

Special Conditions

A safety distanee of 50 m, has to be lefi and maintained to the river

bank of either side.
ii. Depth of guarrying shall not exceed 1 m from the sill level,

Formation of tempeorary approach to the quarry site shall be done
by using Bio-degradable materials only.

iii.




.

vi.

Vii.

ix.

e

The Executive Engineer, Public Works Department/WRO/ Mining
and Monitoring Division, Madurai shall strictly adhere the

gufielines and instructions given by the Bovernment/SEIAA,
Clennai for quarrying of sand. 3

Quarrﬁng shall be under the direct contral and supervision of PWD
official appointed by the Executive Engineer, Water Resources

Departmernt, Mining and Monitoring Division, Maduarai.

Quarrying shall be done without causing any hindrance to the local
public and nearby Agricultural lands.

The proposed site is to be demarcated with pucca pillar stones and
benchmark level has to be fixed by the Executive Engineer, PWD,
Water Resources Department, Mining and Monitoring Division,

Madurai, before commencement of quarrying operations.

No criss cross road is permissible in the proposed quarry site
which may cause obstruction to the flow of water.

If any of the above condition is found to be"-.riulﬂtﬂd this quarrying

permission is deemed to be cancelled autopatically without any
notice.

The quarrying operations shall be restricted from 6.00 AN to 7.00
P.M. _

The Tahsildar, Sattur iz directed that the mining activity and the
compliance of all the above conditions shall be monitored by the
Taluk level Task Foree once in a month by physical inspections and

the status of compliance should be recorded oy the committee in

the Register maintained at the site.

The Executive Engineer, Public Works Department, Water

Resources Department, Mining and Monitoring Division, Madurai

should file a report before the Distriet Collector, Virudhunagar
showing the quantity of sand lifted as against the permitted

quantity allowed to be lifted onee in two weels,

-

il
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xiii. No Transport permit shall be issued for the sale of sand to other

Sates as per Rule 38-B of the Tamil Nadu Minor Mineral
Concession Rules, 1939,

xiv. The transport permit for the transportation of sand from the sand
gquarry site should be issued by @he Public Works Department in
the form prescribed in Appendix*~ XVII in Rule 38-C (2] [a) of the
Tamil Nadu Minor Mineral Concession Rules, 19539,

xv. The quarrying of sand shall be eco - friendly and confined to the
areas demarcated in the FMB sketch as produced by the Executive
Enpgineer, Public Works Department, Water Resources Department.

Mining and Monitoring Division, Madiirai.

wxvi. Quarrying of sand shall be confined .to the area for which
permission is granted.

xvii. The Public Works Department shall carryout quarrying operations
in a skilful, scientific and systematic manner keeping in view
proper safety of the labourers, structures and the public and public
works 19(:&1:&:1 in that vicinity of the quarrying area and in a

manner to preserve that environment and ecology of the area.
L :
xviii, Quarrying shall be restricted 1o the permitted optimum depth of
not more than one meter with special care to preserve the river bed

strata.

xix. At any cost natural water course of the river and the gradient
towards downstream should be maintained for free flow of water.

xx. Quarrying in river bed should not be done during raio and flood.
The total guantity of sand permitted in the Environmental

Clearance should not be exceeded in any case within the overall

permitted period.
=hould be avoided as a safe guard

i arryis 1low the water table :
e N d over exploitation of

against Fnvironmental Contamination an
resources.

xxih. The mined out pits should be hackfilled where wm-rantcﬁ and ar:;
should be suitably landscaped to  prevent envirenmetl

degracation.
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wxiii. 500 m safety distance should be left out for the bridge, water
supply system, infiltration well or pumping installation of any of
the local b&ies or Central or Sate Government Departfient or the
Tamil Nadu Water Supply and Drainage Board head works.

xxiv. All the conditions stipulated in the Environment Clearance granted
in SEIAA-TN  Lr.No.F.No.9265/EC/1(a)/5226/2022 Dated:
23.08.2022 by the State Level Environment Impact Assessment
Authority, Chennai should be scrupulously followed, )

xxv. The above conditions will be enforced inter-alia, under the
provisions of the Water [Prevention & Cantrol of Pollution] Act,
1974, The Air (prevention & control of Pollution) Act, 1981, The
Environment (protection] Act, 1986, the public Liability Insurance
Act, 1991, along with their amendments, draft Miner Mineral
Conservation & Development Rules, 2010 framed under MMDR Act
1957, National Commission for pmptection of Child Right Rules,
2006 and rules made there under and alse any other oreers passed
by the Hon'ble Supreme court of India {f; Hon'’ble High court of
Madras and any other Courts of law relating to the subject matter.

I
xxvi. The entire sand mining operation should be as per the guidelines
for sustainable sand mining issued in 2016 by MoEF & CC, GOI,
Mear Delhi.

vil.  The project proponent is also directed o strictly adhere to the
Sustainable Sand Mining Management Guidelines, 2016 as the site
specific, Especially the project proponent ensure the use
technology likes Bar Coding, RTGS tags and GPS tracking of
Vehicles for effective monitoring, Information and communications
Technology (ICT), web based and [CT enabled services, mobile SMS
Application, etc to account for weight of mineral being taken out of
area and the number of trucks moving out with the mineral.




To:

The Executive Engfnee:r, o
Public Works Deparpmcnt, WED,

Mviil

HHIH.
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The conditions stipulated above needs to be monitored and
reviewed on fortnightly basis by the Taluk Level Task Force headed
by Tahsildhar, Sattur. At least two rep;'ﬁaentati-.'u form reputed
research  organizations like NIT, Trichy, Annna university
department, Trichy, Annamalai University and Bharathidasand
University should be included in the task force. The committee
should send the monthly mmzimﬁng report to SEIAA which will be
scrutinized by SEAC, .

Any appeal against the environmental clearance shall lic with the
Hon'ble National Green Tribunal, if preferred, with in a period of 30

days as prescribed under Section 16 of the National Green Tribunal
Act, 2010,

[5/d) J. Meghanatha Reddy
District Collector,
Virndhunagar.
Forwarded / by order

For District Cnllr?&té’!*f :
Virudhunagar.

.'._.ﬁp:'l'h’-

N

Mining and Monitoring Division,
Madurai,
Copy to

. The Project Director, Sand quarry operations,

Public Works Department WRO,
PWD Office Campus, Kalasara mahal
Chepauk, Chennai-3.

The Superintendent of Police, Virudhunagar.
The Revenue Dhivisional OMficer, Sattur.

. The Tahsildar, Sattar.

. The Executive Engineer, TWAD Board,

Vinadhunagar.

Deputy Hydrogeoiogist TWALD Board, Kovilpatti.

. The Executive Engincer, PWD,
WERD Vaippara basin division,
MAggistant Engineer PWD,
Mining and Monitering, Sub Division Virudhunagar.

Village Administrative Officer, Nenmeni.
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ARESTRACT

INEUsiHEs - Minpe ar L -

i ; = %71 'I‘-._ = And Mi |,_1'_-||:. - -I':.--“'I -"J-ﬁl::_l "'.Ill-lll I";lF':Er-.‘.I 'F.I'"l EEin |-" T ! ;:__
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HECUCTION of Ruies 41 & 42- Amendment - Notification - Jssugd.

rcdiizbries (MM 1" Deparlmerni

a5 ] M Fat

5} Mo. 7 Dated; 0€.04,2015
SHimEIETIRT SR 2046

S e, Lkl S 22

READ;

lgu= of the Homble Supreme Court of [ndia dated 27.02,2012 in L&,
:-JE-._}!-IEI of 20L1 In Special Leave Petltions [c) Mo.19628-19629 of 2009 in
the matter of Deepak Kumar, 2LC., Vs Etate of Haryans and athers.

Fromm the Government of India, Ministry of Eqvironment and Forest, Offlce
Memarandurm Mo, |-11D011/47/2011 - IA -11(M), dated 18.05.2012.

From the Commissioner of Gealogy and Mining letter Re.Mo 3BEE/LC/2012
dated 09, 10x.2012.

From the Commissicner of Geology and Mining letter Rc.No. 3868/LC/2012,
dated 24.09.2013 and 15.10.2014.

ORDER:

The Hen'ble Supreme Caurt of Indiz in its order first read sbove have issued
directions in respect of grant of leases for minor minerals.

]

£l

—

2. The Hon'ble Supreme Court in its order has cited the follawing issues and
recommendations made by the Ministry of Environment 2nd Forest,

Ministry of Mines along with Indian Bureau of Mines in consultation with
the State Government may reexamine the classification of minerals into

Major and Minor categories,
h] Minimum size of ming/lease should be 5 hectares.
¢} Minimum period of mingflease shauld be 5 years.
A cluster approach to mines should be taken in case of similar mines

leases operating presently,

g) Mining plan should be made mandatary for minaor minerals as weell,
i

4 seperate corpus should be created fer reclamation and rehzbllfation
of mined out areas.

a)

p.L.0..
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Further, the Chalrman, State Level! Environmen! Impact Assessmen:
Authority, Tamil Nadu has addressed to all the District Collectors for submission of
the foliowing decuments for granting Envirernmen: Clearance, as per Snvircrrent
Impact Assessment Not -"::.eniin-u_ 2005

=

a) to apply W Form-l rgiven o Appendix-I te the Mobification) with
amendments,

b} to submit as Environment Impac Assessment Report.

c] to submit an approved mining plan, approved by the Competent

Authority.

3. In continuation of the above, the Commissioner of Geo cgy and Mining in
his letter fourth read above has sent the amendment proposal to insert a new rule
41 and 42 to the Tamil Nadu Minor Mineral Concession Rules, 1959,

6. The Government have examined the above amendment proposal of the
Commisslener of Geology and Mining and have decided to Introduce rew rules 41

and 42 by amending the Tamil Nadu Minor Mineral Concesslon Rules, 1959 as per
the Appendix to this arder.

7. The Motification appended to this order will be publiched in the Tamil Nadu
Government Gazette, The Works Manager, Government Central Press, Chennal is
reguested to supply 25 coples of the Notification to this Department, Commilssioner
of Gezlogy and Mining and all the District Callectors.

8. The Director, Tamil Development Culture and Religious Endowmernt
(Translatlon) Department is requested to send the Tamil Translation of the
Motificetion appended to this order te the Works Manager, Government Central
Press, Chennal-7% for publishing it in the Tamil Nadu Government Gazette and to a2l
the District Collectors for publishing it in the District Gazettes, Immediataly,

5. The Government further directs all the District Collectors to follow the
instructions detailed below:

(i) On submisslan of application for grant of quarry lease In any ruie
under the Tamil Nadu Miner Mineral Concession Rules, 195%, the
District Coliector shall take a decision on the grant of lease, and the
precise ares may be communicated to the applicant.

(il ©n receipt of the predse zrea communication from the District
Collector, the applicant shall submit the draft Mining Plan to the
Assistant Director / Deputy Director (Geology and Mining) of the
concerned District, within a period of 90 days. The draft Mining Plar
submitted by the applicant may be scrutinized and accorded approval
by the Assistant Directar / Deputy Director (Geolegy and Mining) or
tmay be returned to the applicant for modification and resubmission
within a2 period of 50 days from the date of recelpt of the draft Mining
Flan. =
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{wii)

| 37

IF no oecsion s conveved to the applicant within the stipulatec periog,

the dratl mining plan or the modified drafi mining plan furnished by

the applicant shall be deemed 1o have been pravisionzily approved and
such  approval =zhall he subject to the final decision whenever
communicated.

The Approved Mining Plan may be sent to the applicant for obtaining
Environment Clearance from the State Level Environment Impact
Lesessmient Authority or Central Level in the Ministry of Enviranment &
Forests, as the case may be.

The applicant shall submit the approved mining plan along with the
Envircnment Cleargnce to the authorities concerned. On receipt of the
Approved Mining Plan  and the Environment Clezrance, the
overnment / District Collectars shall grant the quarry lease as the
case may be,

Whers guarrying aperations far minor minerals ather than aranite have
been undertaken before the commencement of these rules without
approved mining plan such existing holder of minar mineral leases
shall submit the draft mining plan to the Assistant Director / Deputy
Director (Geclogy and Mining) within 90 days from the clan_ of
Coir 1]|'IJ‘HI,,.E.rT"II.'-"'I'I4 I:_.F thEEE rLIIE"'

The draft mining plan submitted By the applicant shall be
scrutinized and accorded approval or retumed to the applicant by the
Assistant Director [ Deputly -Director {Geology and Mining) for
rmodification and resubmission within a period of 90 days from the date
of receipt of the mining pian.

If no decision Is conveyed to the applicant within the stipulated
pericd, the draft mining plan or the modified draft mining plan
furnished by the applicant shall be deemed to have been provisionally
approved and such approval shall be subject to the final decision
whenever communicated.

When the existing holders of mirer mineral leases cther than granite
faited to submit the approved miring plan within the stipulated period,
the District Collector shall cancel the miner mineral leases after giving
an opportunity of personal hearing,

[wiil) Where quarrying cperations for minor minerals including granite have

been undertaken before the commencement of these rules without
environment clearance, such holder of minor mineral leases including
granite shall submit the enviconment clearance within 180 days from

the date of Commencement of these rules.
gL




[

e 'r'r_|'|_|.'__|i"“lg aranice

[1%) When the existing holders of minor mineral lpasas
[ i e e ddrfn ! = Fre -_I--.I:-ﬂ_'-
lared to submit the environment clearance with e stip
[ - _r ik o & = f m i e “Ir::_ .'".|-_' _.
panng. the District Collectar shall cance! the lesse sfter giving i

epportunity of personal hearing.
(B8Y ORDER OF THE GOVERNOR )

C.V. SANKAR t
ADDITIONAL CHIEF SECRETARY TO GOVERNMENT

o
the Works Manager, Government Central Prees, Chernai-~3,
The Director, Tamil Development Culture and Religious
Endowment (Transtation) Cept., Cheninai-9,
The Commissioner of Geoclogy and Mining, Guindy, Chennai-32.
The Chairman and Managing Director, TamilNady Minerals Ltd, Chennai-5,
The Principal Chief Conservator of Forest, Chennai-&.
The Spedal Commissioner of Town & Cauntry Planning, Chennai-.2,
At District Forest Oificers, through PCCF, Chennai-&,
~l District Collectors
The Prindpal Secretary, Public Wors Cepartment, Chennai-9,
Copy ©o:
The Lew Department, Chenngi.g,
e Public Works Department, Chennai-9.
All Sections In Mines wing, Industries Department, Chennai-g,
The Industries (OP.II) Department, Chennal-9.,

SEISC
* // Forwarded / By order /f

W‘H h_";.ﬂ""‘ﬂj
ction Offlcer ]
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In exercls and (1-&) of sectlon
I eX& <1 sl S Mt e A~
15 af the Mings and Minerals (Development and Regulation) Act, 1957 (Central Act
: i Tamil Nadu hereby makes the following amendments

! ey setimme 1)
f the powers conferred by sub-sections [2)

= L ey | o R L
0 ar jehsl, The daVErRor ¢

totie Tamil Madu Minor Mineral Concession Rules, 1954

AMENDMENTE

1n the said rules, after rule 40, the fallowing rules shall be added, namely:-

41, Mining plan is 2 pre - requisite to the grant of fesse and
submission and approval of mining pizp for minor mincrals other
than Granite”

(1) No lease shall be granted or renewed by the District Collector concerned
unless there 15 2 mining plan duly approved by the concerned Assistant Director or
Deputy Director of Geology and Mining, as the case may be of the district
Concerned by way of 8 proceedings under rule 6, 7, B, B-A, 12, 17, 18, 19 and
38-A of thesa rules.

(21 Tha Assistant Director or Deputy Director of Geology and Mining, as the
cas2 may be of the district is vested with the powers to approve the mining plan for
the precise arez communicated by the District Collector for the grant of lease for
minor minerals except granite. y

{3} Mining Plan to be prepared by a recognized persan: -(i) No mining plan
chall be approved unless it is prepared by a qualified person recognized in this
behalf by the State Government or by a qualifled person recognized by the Indian
Bureau of Mines;

(i} Nu persen shall be granted recognition for the purpose of cr'a-:Jse (1) by

the State Gowvernment or by the Indian Bureau of Mines in respect of
minor rrrinerlals uniess he holds:-

=

{2} & degree in Mining Engineering ar & post-graduate degree in
Geology granted by a University established or incorporated
by or under a Central Act (or) State Act ar any Institution
recognized by the Unlversity Grants Commission established
under section 4 of the University Grants Commission Act,
1856 (Central Act 3 of 1956) or any qualfication eguivalent
theretc; and

{b) professionzl experience of three year of working in a
supervisory capacity In the field of mining or mineral
administration after obtsining = degree or qualification
prescribed under clause (a).

{4) Appravael aad submission of mining plan:- On submissian of application
far grant of quarry lesse under these rules, the District Collector shall take a
decision on the grant of lzase and cammunicate the precise area to the sppiicant if
. th_E_ap;:lllr.arJﬁn Is in order in all respects and the area is ‘available for grant of
mining leass,

(5) On receipt of the precise area communication frorm the District Collector,
the applicant shall submit the draft mining plan for approval to the Asslstant
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2 UTAT TRiNASE plan or the modified araft mining plen furnisnec by the applicant
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=78l D& Ceemed It have been provie anely approved and such approval shall be

£
SucACT S0 the 12l Cedision wheneyver COMmmunicateg
While considering the approval of mining plan, the Assistan: Dir

Jesuty Director of Geology and Mining as the case may be of t-2 district co

TEE W Consider whe (i) level of production, (ii} ievel of mechanization (i) tyse of
HlI

TELneny used it the mining of minor mineral, (iv) cuantity of diesel consumptic
) N OF reds uprooted due to mining operation, {vi] expart and irport of the
T &nd (vl

| sworage of mine waste or dump (.7 o

L= The draft mining plan should contain the followinig detafs, namely;:-

(i} the pien of the precise ares showlng the rature and exten:
of the minor minerais;

b e A L
Ifi 2ine arst five ERT

spot or =pels where the excavetion Is to be dane in
plsn period znd iis edtent ;
T 2 tentative scheme of rmining for the firet five years of the iease;

v} detsils of the peology znd litholegy of the precise srea irciud N
mineral raserves of the minar mineral:

¥y the extent of manual mining or mining by the use of machinery znd

mechanice] devices on the precise arez. The olan of the precise srea

showlng natural water courses, limlis of reserved and other forest

- 2"€as and density of tress, i¥ any, assessment of impact of mining

acivity an forest land surface and environment including air and water

poifution; detalls of scheme far restoration of the area by aforestation,

ienc reclamstion, use of poliution control devices and of such otha-
Mmeasures:

Wi ennuel progremme and plan for excavation on the precise area #om
yEET (0 yeer for five vears }

«il}  environmental clearance for cluster of minor mineral leases from the
core gres oF mining for 5 kKliomesters radius having arsa less than 30
nectéres must be obtsined fram the State Environmental Impacs:
Assessment Authority: and

VT any other conditions which are necessary to be imposed bv the State
Governmert and the same should be incorperated In the mining plan.

o
(9] Resdsw of mining plan: » (1) @v&ry mining plan guly asaresed urder thase

Fuies shall be «eic for & perics of ®.a . savs, T=e |gseses shail ~evlen e rrifing

Dian 3nd suBME the scheme of Mirirg foe tng rgve # 2 L azeg 4% 4ma 2202 4

for ECDrEval wheravar miaing - Breying lease I8 reculred Bovend 5 yEcE




